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I THE CENTRAL ANMINISTRATIVZ TRIBUNAL HYDERABAD' RENCH
AT HYDERARAD,

C.A.N2,.380 of 1966,

Between Cated: 25.3.1p96.
|
A.S.T.3a3yl oo Applizant
and

1. The Director General, Telecommunicztions,. sapichar Rhavan,
New Delhi, ' \ ’

2. The chief Cenerval Manager, Telecommunicationé, A.P.Circle,
Hyderabad.,

.o Respondents

" Counsel for the Applirant : Sri. V.Venkateshwa?a Rao

S C . '
Counsel for the Respondents : Sri. v.Bhimanna, addl. cgsc.
CORAM:

Hon‘ble Mr. R.Rangarajan, Administratiye Member
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- C.A. 380/96. Dt. of Decision 3 25~03-96,

ORBER

I As per Hen'ble Shri R. Rangaraian, Member (2dmn.) |

The applicant was appointed as Telegraphist initially

ip the AP Circle on 12-08-1954., He was promoted as ASTT

- {TTS Group-C) w.e.f., 15-03-1971, Thereafter he was promoted

as TTS Group-B officer in the scale of pay of Rs. 650-1200/-
on 06-08-1981.0p his regular promction as TTS Group~B officer
his pay was fixed at Re.650/- in the above said scsle. He

retired on suﬁ%&éﬁnuatiOn on 30~04-~1982 55 5 Group-A ﬁTS Cadre

officer.

2. He is ccmparring his pay with that of one Nr,
be

Baleshwar Singh who is repoted to/fjunior to him, xkmxxRExExZxx

wkxEXExBxxxpxEx Shri Baleshwar €ingh was promoted to the cadre
of TTS Greoup~B in the scale of pay of Rs.650-1200 on régular
basis w.e.f., 23-06-84 and op his promotion his basic pay wae

fixed a: s, 810/~ in the said scale of pay. The seniority

of the applicant as TTS Group-B the appliéant was shown as

at S1l.No. 700083 where ss Shri Daleshwar Singh was shown at

7

'sffTNo. 70193, Thus .4t is stated for the applicant that he

is senior to Shri Baleshwar Sinch., It is stated that even

'in the lower cadre of ASTTs the applicantﬁ&ame was at Sl..

'No.140 where“as Mr. Baleshwar Singh%hame stood at Sl.Nc.252.

The comparative statement of the pay drawn by the applicaht

and Shri BaleshWar'Singh is annexued as Annexure-I st page

No.7 of the CA. E}»/,,ﬁ
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e As Shri Baleshwar S5ingh worked‘jéybn‘adhoc bagis
in Group~B servicé earlier to the appligant and as the

L
applicant had worked for only less than eme year on adhoc
basis before regularisation in Groop-B service his pay was

fixed cn regular promction at the lower stage than thiat of

Shri Baleshwar Singh.

4. The learned counséi fer tﬁe applicant submitted

that this cese is Sqﬁarely covered by the judgement of this
Tribunsl gated 05«12«94 ir the batch cases in 0A,1027/93 and
ba&ch cases{2Annexure-IV). The learne¢ standing ccunsel
contefided that the cadre of Traffic Superviscr Qag.mﬁée Eﬁ}ﬂﬂbcq

Circle @)ise after 1979. As the applicant is promcted in

e’

and made circleﬁaﬁse the applicant is not entitled tc compare

1981 gfter the Traffic Supervisor cadre has beeﬂ“bigu;égt

his pay with that of Shri Baleshwar Singh who was in & Gifferent

circle after 1979 and as the premotion to TTS Group B took

place in the year 1981 the judgement in the OA menticned above

mey not be a legding judgement. However, this point was alsc

coneidered in the batch cases referred to above and the claim

in that OA was axs held%@ﬁn view of the fact that

Mr. Baleshkar Singh was promoted as TTS Group-B earlier to 1979.
kete o

Pr—vievw—of the—abovye contention raised by the respondents

counsel as aboye need not be further gone into‘gﬂfln this case

alsc. The applicant compare his pay with that of Mr.Baleshwar

Singh who was promoted to TTS Group-B earlier to 1979,
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5. In view of what is stated above, the judgement of this
Tribunel in ﬁhe Batch cases thhcléb goeod In thi; OA élso.
Hence, the following direction is giveni- o

The applicant in this COA has to be given the:full
ray equial to that of Shri Baieshwar Singh as on thé.éate
of his regular promotion to STT Group~B cn notional hasis.
For the same reasonﬁ%tated in the batch case§q§hé applicant

. is entitled to get the monetary benefits three years: prior

to the Gate cf filing of tnis CA i.e., 26-2-93 (this CA was

fileg cpn 26-02-1996).

6. . The CA is ordered accordingly at the admission stage

(R. Rangergan)
Member { Admn)

itself, No costs.
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A . ﬁfuh ., L.
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- Dated : The 25th March 1996, tbg.;@awyhﬁw &ﬁ$ﬁﬂ

“i {(Dictated in Open Court) é; S
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